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THE MINES BILL, 1949 
PARLIAMENT OF INDIA .'; '( . 

REPORT OF THE SFI,EOT COMMITTEE ON THE MINES BILL. IP49 
We, the undersigned, members of the Select Committee to whioh the Bill 

!x> a~end and consolidate the law.relating to t~e regulation of labour and safety 
1ll IIunes was referred, have comndered the BIll and ha\l'e now the honour to 
submit this our Report, with the Bill as amended by Us annexed thereto. 

Olause 1.-We th!nk that it would be advisable to empower the Central 
G,*vernment to extend the Act or purts thereof to different States on different 

," ·'!Ites. 
Clause 3.-In view of the adaptations made in the General Clauses Act, 

18))7, much of what is contained in thi!:1 clause has now become unnecessary. 
Cl:LIl;J(3 19.--1n 0'11' opinion sub-cluuRe (.1) is not nec'::lssnr.y. E"er,V mine 

must provide for suitable drinking water and the matter could be left to be 
regulnted by rules uncler slIb-clause (4) which now appears as sub-clause (3). 

Clause 23.-We think that it will not be practicable to have all inquiries 
completed within two months of the receipt of notioe under this olause. We 
ha ve, therefore. confined the operation of sub-clause (2) to accidents causing 
loss of life. As a matter of practice, however, we are assured that inquiries are 
made into all accidents as speedily as possible. 

Clause 46.-We have added a provision on the lines of sub-section 66 of the 
:Faotories Aot, 1948, for the exemption of women employed in any loading 
operations, as such a provision, in our opin:on, is necessary. 

Clause 48.-In view of the importance of maintaining the register of persons 
employed below ground so that ut all times the names of all persons actually 
present below ground can eusily be ascertained, we have added an additional 
sllb-claw;e on the lines of section 28(4) of the existing Min<:ls Act, muking t.he 
position clear. . 

Clause 51.-Under sub-olause (4), it is open to the worker to take the whole 
or Any portion of the leave at any time and therefore we have (Jmitted the word 
·'consecutive". 

Clause 57.-We hAve transferred items' (n) und (0) from clause 58 to claUd 
57, because these are really safety provisions and should more appropriately be 
dealt with in clause 5.7. 

Clause '14.-We have enhanced the fine in 08ses where a contravention of 
the Act, rules, etc., results in loss of life or serious bodily injury. 

2. The BiH was published in Part V of the Gazette of India, dated the 17th 
December, 1949. 

3. We think that the Bill has not boen so altered as to require circulation, 
and we recommend that it be passed as now amended. 

NEW DELHI; 
'!'he 10th February, 1950. 

J AGJIV AN RAM 
BASANTA KUMAH DAS 
KISHORI MOHAN TRIPA'fHI 
RAJ BAHADUH 
KAKA BHAGWANT HOY 
DA1\fODEH SWARUP SETH 
BALKRISHN A SHARMA 
BRAJESHW AR PHASA.-D 
R K. SIDHVA V: SUBRAMANIAM 
RAM NARAYAN SINGH 
D. VELAYUDHAN 
LAL SINGH. 



THE MINES BILL, 1949 
(As AMENDED BY THE SELECT ComUTTBB) 

(Words sidelined or underlined indicate the amet/dments Bugg'8sted by the 
Oommittee; 4steri81t8 indicate omi8BionB) 

A Bill to amend and consolidate the law 'l'elating to the regulation of labour and 
safety in minlJs. 

* * * 
HB it enacted by Parliament as fellows:-

CHAP1'ER I 
PRELIMINARY 

* • 

1. Short title, extent and commeDcement..-(l) This Act may be called 
the Mines Act, 1950. 

(2) It extends to the whole of India except the State of Jammu and Kashmir. 
(3) It shall come into force on such date or dates as the Central Government 

mny, by notification in the Official Gazette, appoint and different dates may be 
oppointed for different provisions of this Act and fot different States. 

2. DGflft1tiOnl.-In this Act, unless the coutext otherwise requirea,-

(a) "adoleseent" mBlIlJS It person who hu!O t'ompJeted his fifteenth .year 
but has not completed his eighteenth year; 

(b) "adult" means a persci>ll who has completed his eighteenth yeBr; 
(c) "agent", when used in rela.tion to a mine, means any person, 

whether appointed as such or not, who acts as the representative of the 
owner in respect of the management of the mine or of any part thereof, 
and as such superior to a manager under this Act; 

(d) "Chief Inspector" means the Chief Inspector of. Mines appojnted 
under this Act; 

(c) "child" "Deans:;. pe.rson who has not. completed his fifteenth year: 
(f) "dI'l.Y" meRllS a period of tv,"enty-four hours beginning at midnight; 
(g) "district mflgistrate" means, in a presiden~y-towll, the person 

appointed by the Centra.l Government to perform the duties of a district 
mugistrate lImler tl:is Act in that town; 

(h) lie person is said to be "employed" in lie mine who works under 
appointment by or. with the knowledge of the manager, whether for wages 
or not, in any mining operation, or in cleaning or oiling any part of any 
machinery used in or about the mine, or in any other kind of work whatso-
ever incidental to, or connected with, mining operations: 

(i) "Inspeotor' , means an Inspector of Mines appointed under this Act, 
and includes a d;strict magistrat.e when exercising Rlly power or pf'l'form-
ing anJ' duty of an Inspector which he is empowered by this Act to exercise 
or perform; 

(11 "mine" means any excavation where any operation for the purpOfie 
of searching for or obtaining minera.ls has been or is being oarried on, Qud 
includes-

(I) every shaft in the course of being sunk; 
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(ia) every level and inclined plane in the course of being driven; 
(ii!) all shafts, levels, planes, maohh~ery, w.o~ks, tramways and 

sidillgS, whether abovEl or below ground, III or adjacent to . and belong-
ing to, the mine i 

(iv) lI.1ly workshop situated within the precincts of the mine and 
under the same management and used solely for purposes connected 
with that mine or a number of mines under the same management; 

(v) any power station for supplying elec:tricity solely for the purpose 
of working the mine, or any group of mines; and 

(vi) ulliess exempted by the Central (loVel'lllUellt by notification 
ill Lhe Official Gazette, t\ny premttJel! or part therl'of .en which Bny 
process ancillury to the getting, dressing or preparatIOn for sale of 
minerals or of coke is heillgcarried on i 
(k) "office of the mine" menns an office at the surface of the mine 

concerned; 
(l) "owner", when used in relation to a. mine, means any person who 

is the immediute proprietor or lessee or occupier of the mine or of any part 
thereof and ill the eaSe of a mine the business whereof is being carried on 
by a liquidator or receiver, such liquidat0r or receiver; but does nC!t inclu~e 
II. persoll who merely receives a royalty, rent or fine from the mme, or _ 1S 
merely the llroprie>tor of the mine, subject to any lease, grant or licence for 
tile working thereof, or is merely the owner of the soil and not interested in 
the minerals of the mine; but any contract.or for the working of a. mine or 
any part thereof shall be subject to this Act in like manner as if he were an 
owner, but not so as to exe~pt the owner from any liability; 

(m) "prescribed" means prescribed by rules, regulations or bye.laws, 
a8 the case may be; 

(n) "qualified medical practitioner" means a person holding a qualifi. 
cation granted by an authority specified in the Schedule to the Indian 
Medical Degrees Act, 1916 (VII of 1916), or in the Schedule t6 the Indian 
Medical Council Act, 1933 (XXVII of 1933); 

(0) "regulations", "rules" HDd "bye.laws" mean respectiTely regu. 
lations, rules and bye·laws made under this Act; 

(p) where work of the same kind is carried out by two or more sets of 
persons workhlg durhlg different periods of the day each of such sets is 
oalled a. "relay"; . 

(q) "serious bodDy injury" means any injury which invol~es, or in all 
pr(:hahilit,y will ~nvolve, the permanent loss of the use of, or permanent 
In]lIry to, any hmb, or the ps!'manent loss of or injury to the sight or 
henring. or the fracture of allY limh or the enforced absence of the injured 
person from work for fl period exceeding twenty days; 

. (:) "week" menns t~e pe:riod between midnight On Sat.urday night and 
trlldmght on the succeedmg Saturday night. 

}
3: References to enactments not in force in Part B States.-In the application 

f thIS Act to an] ~art B ~tate, unless the context otherwise requires, references 
to any enactment III force m Part A States but not in force in that Part B State 
.hull be construed as references to the corresponding enactment, if any in foroe 
III that 'Part B State. ' 

4. References. to time of d~.-In this Act, references to time of dB are 
r?ferences t? IndiaD .tandard tIme, being five and a half hours ahead of a' . WlCh ~llean tllD.: :rreen 
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Provided that, for nny area in which Indian standnrd time is not ordinarily 

observed, the Central Government may make rules-
(a) specifying the area; 
(b) defining the local mean time ordinarily observed therein; and 
(c) permitting such time to be observed in all or any of the mines 

situated in the area. 
CHAPTER II . 

INSPECTORS AND CERTIFYING SURGEONS 

6. Chief Inspector and Inspectors.-(l) The Central Government may, by 
Mtifieation in the Official Gv.zette, appoint a duly qualified p<'rson to be Ohief 
Inspector of Mines for all the territories to which this Act extendsBnd duly 
qualified persons to bE; Inspectors of Mines subordillate to the Chief Inspect.or. 

(.:?) No person shall be appointed to be Chief Inspector or an Inspector, or 
hnving been appointed shull continue to hold such office who is ·or bccom~s 
directly or indirectly interested in any mine or mining rights in India. 

(8) 'rhe district rnagil,trnte may exercise the powers !lnd perform' the 
dll! 't'S of :In ln~pector subject to the general or special orders of the Central 
Gu,·erurnent: 

l'r;)v:ded ti,l1t nothing in this sub-section shall be deem~d to empower a 
district magistrate to exercise any of the powers conferred by section 22 or 
secti()l1 til. 

(4) The Chief Inspector and ull Inspectors shull be deemed to be public 
servallts within tht- menning of the Indian Penal Oode (Act XLV of 1860). 

6. Functions of Inspectors.-(l) '1'he Chief Inspector may, by order in 
writing, prohibit or restrict the exercise by any Inspector nallled, or any class 
of In~pelltors specified, in the order of any power conferred on Inspectors by 
this Act, and shall, subject as aforesaid, declare the local area or areas within 
which. or the group or class of mines with respect to which Inspectors shall 
exercise their respective powers. 

(2) The Inspectors shall givc informatioll to owners, agents and managers 
of mines, situate within the local area or areas or belonging to the group or 
class of mines, in respect, of which he exercises powers under sub-section (1) 
as to all regulations and rules whioh ooncern them respectively and as to the 
plnces where CCpifS of such regulations and rules may be obtained. 

7. Powers of Inspectors of Kines.-The Chief Inspeotor an'! any Inspector 

(11) make suell! examination and inquiry as he thinks fit in o!·der to 
ascertab whether the provisions of this Act and of the rtlguJa.t.ions. rules 
and bye-laws fl tld of any orders made thereunder are obsarved in the case 
of finv mine; 

(b) with 8w·.h assistants, if any, as he thinks fit, enter, inspect aud 
examine any mine or any pa:!'t thereof at any time by day or night; 

(c) examine into, and make inquiry respect.ing, the state and condi-
tion of any mine or any part thereof, the ventilation of the mine, the 
sufficiency of the bye-laws for the time being in force relating to the mine, 
una all matters and things connected with or relating to the health, 
safety and welfare of the person employed in the mine, and take whether 
On the precinct$ of tbe mille or elsewhere, statements of any person which 
he Inny CODf!:der necessary for carrying out the purpo~es of this Act j 

(d) exercise such other powers !I.S may be. prescribed by regulations 
made by the Central Government in this behalf: 
Provided that no person shall be. compelled under this section to answer 

any question or make an:v statflment tending to incriminA.te himself. 
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8. Powers of spectal Oftlcer to enter, mealute, etc.-Any person in the 

tlervice of the Government duly authorised in this behnlf uy H HV8cial order 
in writing of the Chief Inspe~tor .or of ~n Inspector. T?ay, for the purpose of 
surveying, levelling or measurmg any .mIlle, after glVlll/? not less than three 
days' lJotice to the manager of such tnll1e, enter the . mme a.nd may ,survey, 
level or meaBure the mine or any part thereof at Bny time, by day o.r mght: 

Provided that where in the opinion of the Chief Inspector or of an Inspec-
tor an emergency exists, he may, by ordS!' in writing, authorise any such 
pereoa to enter the mine for any of the aforesaid purposes without giYing an., 
such notice. 

9. J'aoillties to be &!lorded to Inapector.,-Every owner, agent and 
ruanuget· of Il mine shall afford the Chief Inspector and every Inspeetol' and 
every penon authorised under section 8 all reasonable faci!ities for making 
Rny entry, illsp(:ction, survey, measurement, examination or inqui.ry under 
thi!; Act .. 

10. Secrecy of infOrmation obtained.-(l) All copies of, and extracts 
from, registers or other records npPllrtllining to (\ny mine and aU other infor-
Inution acquired by tho Chief Impector or an Inspector or by anyone 
nssist:ng him, in the course of the inspection of any mine' under this Act or 
ncqui!'ed by Hny person authorised under section 8 in the exercise of his 
duties thereunder, shall be rega.!'ded as confidential and shall not be disclosed 
to: 111)'1 j'L'ISc)il or authcrit;v unlt'~B the Chief InRpedor or the Inspecto~ consi~ 
derB disc~osure, necessary to ensure the health, ~afoty or welfare of any pe.rson 
employed in the mine or in any other mine adjacent thereto. 

(2) Nothing in sub-section (1) 8hall apply to the disclosure of any such 
iufol'Dllltion (if so required) to-:-

(a) un~- Court; 
~h) n Mining B~llrd, Comm!ttee, or Cou~t of Inquiry conRtituted or 

uppomted under sectlOll 12, sectIOn 13 .or section 24. ng the case may be; 

(0) un official super:or or the owner, agent or manager of the mine 
ooncerlled ; 

the (el) (l Co~mi~siol1er for workmen 'e; compensation appointe.} 
Workmen s Compensntion Act, H)28 (VIII of 1928): 
(e) the Director, Indian Bureau of Mines. 

under 

,(8) If the .chief In~pector, or an Inspector or any other person rf'!erred 
to m ~ub-sectl.on (1) discloses, contrary to the provisions of this section an 
~uch mformatlOn as aforesaid without the consent of the C t I G' ., 1I\ent he h 'I b '} bl . . en ra overu-

, Ii' n, e. pUlla; In e WIth Imprisonment for a term which t 1 
tu oue J'our, or WIth fine, or with both. may ex en( 

(1.) N? court shall pl'ocee,~ to the trial of allY offence llrJd~r th' s t' 
except With the previous unction of the CentrB~ Government. - IS PC Ion 

1~. Certt~ng surgeons'-(1) The Central Governm nt . 
~i:ht~ ~~~g:~aJB!::c~~:~fel~~i~~ ~re f c~rtify~ng ~llrgeon8 ~or th:niu~~!Ol~; 
mines 88 i~ rnuy assign to them reapechlv:l; mme or class or desenptlon of 

(2) Subject to suoh conditions s th C t I G . 
impose, a certifying sur eOn rna a, e en ra overnment may think fit to 
authorise Lilly qualified ~tldi('al y'r W,It? the approval ,of the Central Government, 
Ilnder this Aot for such period o~ ~hhtlOn~r ~o exercIse all or allY of his powers 
OICe" to a certifying surgeon shaUe ~:r~fymg ;urge,?n may specify, and refer-
qualified medical praotitioner when So aut:~::d, to !Delude references to any 
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(3) No person shall be appointed to be, or authorised to e;xercise the powers 

d, n certifying surgeon, or, having been so appointed or authorised, continue to 
exercise such powers, who is or becomes the owner, agent or manager o~ a mine, 
or is or becomes dirt\ctly or indirectly interested therein, or in any process or 
business carried on therein or In any patent or machinery connected therewith, or 
is otherwise in the employment of the mine. 

(4) The certifying surgeon shall carry out such duties as may be prescribed 
in connection with- . 

(a) the examination and certification oj adolesceuts under this Act; 
(b) the examination of persons engaged in a mine in such dangerolilO 

occupations or processes as may be prescribed; 
(c) the exercise of such medical supervision as mny be prescribed for 

any mine or class or description of mines where-
(I) cases of illness have occurred which it is reasonable to believe 

are due to the nature of any process carried on or other oonditions of 
'work prevailing in the mine; 

(ii) adolescents are or are to be employed in any work which is 
likely to cause injury to their health. 

CHAPTER III 
MINING BOARDS AND COMMITTEES 

12. IIlning Boards.-(l) The Central Gove.!'nmel1t may constitute for any 
part of the territories to which this Aot extends, or for any group or class of 
mines, a Mining Board consisting of-

(a) a person in the service of the Government, not being the Chief 
Inspect.or or an Inspector, nominated by the Central Government to act 
as choirman; 

(b) the Chief Inspector or an Inspector nomina.ted' by the Central 
Government; 

(c) a person, not being the Chief Inspector or an Inspeo60r, nominated 
by the Central Government; 

(d) two persons nominated by owners of mines or their representBtives 
in such manner as may be prescribed; . 

(e) two persons to represent the interest of miners, who shaH be nomi-
nated in accordance with the following provisions, namely,-

(i) if there are one or more registered trade unions having in the 
aggregate as memhers not less than one quarter of the miners, the 
said persons shall be nominated hy such trade union or trade unions 
in such manner aA may be prescribed; 

(ii) if sub-clause (i) is not applicahle aud there are one or more 
registered trade unions having in the aggregate as members not less 
than one thousand miners, one of the said persons shall be nominated 
by such trade unior, or trade unions in such manner JS may be pres-
cribed and the other by the Central Government; 

(iii) if neither sub-clullse (i) nor slIb-dause (ii) is applicable, the 
said persons shall be nominated by the Central Government. 
Explanation.-In this clause 'miner' mea.ns sperson employed, other-

wise than in a position of supervision or management, in any ::>f the mines 
10r which the Mining Board is cOllstitut,ed. 

(2) The chairman shnll appoint a person to act AS sflc.retnry to the Bonrd. 
un rite CentrBll Government may give directions as to the payment of 

travfllling expenses incurred by the secretary or any member of Any Bueh Mining 
Bonrd in the performance of his duty as such secre.tary or member. 
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• 18. oommlttee •• -:(l) Where under this. Act any que~tion rela.ting to 1\ 

mine is referred to a. Committee, the CommIttee shall consIst of-
(a) a chairman nominated by the Central Govern~eI?t or. by such 

officer or authority as the Central Government may authorIse m thIS behalf; 
(b) a person nomi.Dated by the chairman ~d ~ualified by experience 

to dispose of the questIon referred to the CommIttee. and . 
(0) two persons to represent the interests of the persons employed JD 

the mine of whom one shall be nom[nated by the owner, agent or m~llager 
of the mine concerned, and the other shall be nominated by the CentrtlJ 
Government in consultation with such orgauisa.tions of persons ~mp)oyed 
in the mine as may be recognised for the purpo3e by that Goycrnmeut. 

(2) No Inspector or person employed in or in the man~gement 0.£ any mine 
concerned shaH serVtl as chairman or member of a CommIttee appomted under 
this section. 

(8) Where an owner, agent or .manager fails to e,xercise his pow~r of no';!i-
nation under clause (c) of sub-sectIOn (1), the Conumt.tee may, notwlthstand.lnl! 
such failure, proceed to inquire into and dispose of the matter referred to It. 

(4) The Committee shall hear and record such information liS the ~hjef In-
spector or the Insp('ctor, or the owner, agent or manager cf the rum~ (:on-
cerned, may pla.(le before it, and shall intimate its decision to the C.hlef In-
spector or the InElp(~ctor and to the owner, agent or manager of the lllllle, lInu 
shall report its decision to the Central Government. 

(5) On receiving such report the Central Government shall pass orders in 
conformity therewith unless the Chief InspeC'tor or the owner, agent 01' Illan(lger 
of the mine has lodged an objection to the decision of the Committee, in which 
Clsse the Central Goverument may proceed to review such decision lind to pass 
such order1!l in the matter as it may thhl k fit: 

'Provided that if an objection is lodged by the Chief Inspector, notice of the 
sume shall be given to the owner, agent or manager of the mine before any 
orders are passed thereon by the Central Government. 

(6) The Central Government may give directions as to the remuneration, jf 
any, to be paid to the members of the Committee 01' any of them, and as to 
the payment of expem;es of the inquiry including such remuneration. 

1'. Powers of Mining Boards.-(l) Any Mining Board constituted under 
section 12 nnd any Committee constituted under section 13 may exercise such 
of the powers of un Inspector under this Act aEl it thinks necessary or expedient 
to exercise for the purpose of deciding or reporting upon any matter referred 
to it. 

(2) Every Mining Board constituted under sect\on 12 and every Committee 
nppointed under section 13 shull have the powers of a. civil court under the 
Code of Civil Procedure, 1908 (Act V of 19(8), for the purpose of ~forcing the 
attendance of witnesses And compelling the production of documents and mate 
rial objects, and every person required hy any such Mining Bonrd or Gommittee 
to furnish information before it shall be deemed to be legally bound to do so 
within the meaning of section 176 oHhe Indian Penal Code (Act XLV of 1860). 

15. Recovery of expenses.-The Central Government may direct that the 
expenses of any inquiry conducted by a Mining Bonrd constituted under sec-
tion 12 or by a Committee appointed 'under section 13 shall be borne in whole 
or in part by the owner or agent of the mine concerned, and the amount ~o 
directed to? he paid ~ay: o~ ~p~lication by the Chief Inspector or an Inspector 
to a mRgtstrnte havmg ]urlS(hctlOn ltt the placo where the mine is situRt.ed or 
where sllch owner or agent if! for the time being resident, be recovered by 
the distress Ilnd Role of any movable property within 'he limits of the magis. 
trate 'E jurisdiction belonging to such owner or agent. 



CHAPTER IV 

MINING OPERATIONS AND MANAGEMENT OF MINES 

16. Notice tID be given of m1DlDg operattoDs.-(1) The owner, agent or 
manager of a mine shall, before the commencement of any mining operation, 
give to the Chief Ins[.ectol', the Director, Indian Bureau of Mines tmd the dis-
~rict magistrate of the district in' which the mine is situtlt.e, notice ill writbg 
lD such form and containing such particulars relating to the mine as may be 
prescribed. 

(2) Any notice given under sup-section (1) shall be so A'iven as to rench the 
personR concerned at least one month before the commencoment of allv mining 
operation. . ' 

17. Kanagers.-Save 8S may be otherwise prescribed every mine shall be 
under one manager who shall have the pl'esel'ibed qualifications and shall be 
responsible for the control, mRllogement IUld direction of the mine. and the 
owuer or agent of every mine shall oppoint himself or some other person, having 
such qualificationfl, to be such manager. 

18. Duties and rupoDalbUities of owners, agents and mu.agers.-(l) The 
owner, agent and manager of every mine shall be responsible that all opera-
tions carried on in cOnnectioll therewith are conducted in accordance with tbe 
provisions of this Act and of the regulations, rules and bye-laws and of any 
orders made thereunder. 

(2) In the event of nny contravention of any such provisions by any person 
whosoever, the owner, Agent and manager of the mine shall Mch be deemed 
also to be guilty of such rontravent;on unless he proves that he had taken all 
reasonable mums, by publishing and to the best of his power enforcip.g those 
provisions, to prevent such contravention: 

Provided that the owner or agent shall not be so deemed if he provea-
(a) that he was not in the habit of taking, and did not in respect of 

the matter in question take, any part in the management of the mine; and 
(b) that he had made all the financial and other provisions necesQary 

to enable toe manager to carry out his duties; and 
(c) that, the offence was committed without his knowledge. consent or 

connivance. 
(m Save as hereinbefore provided. it shall not be fi defence in any proceed-

ings brought ngninst an owner or agent of a mine under this section that a 
mBlJogm' of the mine has bElen appointed in Ilccordance with the provilii()Jls of 
this Act. 

CHAPTER V 

PROVIRIONq AR TO HEALTH AND SAFETY 

19. Drinking wator.-(l) In every mine, 'both above and below ground, 
effective arrangements shall be made to provide and mainta.in at suitable pointR 
conveniently Ritlluted for All perBons employed therein a sufficient supply of 
0001 and wholesome drinking water. ---

(2) All such points shall be legiblv mol'l,()d 'DRINKING WATER' in a 
longuage understood by a majority of i,he persons employed in the mine and 
no such point shall be situa.ted within twenty feet of any washing plnce, urinal 
or lnt.rine, unless' n short.er di'ltll.nce is app1'oved in writing by the Chief In, 
spector. 

* * * • 
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d 't' f mines the Central (3) In respect of all mines or any olass or escrlp Ion ~ " , f 

' m liance with the prOVIsions 0 
Govern~ent (m1)ay md a(~e) !ualensd il:r ~h~u~~:m~atfon by prescribed aubhoritjes of ,ub-sectlons an iCl 

the supply and distribution of drinking water, 
10 OODlervancy -(1) There shall be provided, separatal~ for ~alel ,~: 

femal~s in e~cr;y mi'ne, a sufficient number of la,trines and urmals 010 p::~ the 
types so situated as to be convenient and accessIble to persons emp y 
mine at all times, 

(2) All -latrines and urinals provided under SU,b-section (1) shall b\ad.equatel! 
lighted, ventilated and at all times maintained in a clean and sum e.ry con 1-

tion, 
(3) The Central Government may specify the number of latri~eli alnd u~ 

Mis to be provided in any mine, in proportion to the numbe~L 0 ma ~!-a~ 
females * employed in the mine and provide ,for s,uch ~l/Iler ma~. 1D 
respect of sanitation in mines (including the :>bligatlOns ,m thhlil, r:g8r~ of f ~:­
sons employed in the mine) as it may eonsider necessary III t e 1D eres s 0 e 
health of the persons so employed, 

21. Kedtcal appliancel.-(1) In every minC', both ab~)Ve and ~elow g~ound, 
there sbaH be provided and maintained so as to, be read~ly IlCceBiuble ~brdng a~ 
working bours first-aid boxes or cupboards eqUIpped With the pres~rl e ~ 
tents, and tbe number of such boxes or cupboards s~all not ~e less t an one or 
every one hundred and fifty persons * employed 1D the mme. 

(2) Nothing except the prescribed contents shall be kept in the boxes and 
cupboards referred to in sub-sectiol1 (1) and all such boxes and cupboards shall 
be kept in the charge of any person employed in the mine who is trained in 
such first-aid treatment as may be prescribed and who shall always be a~8il­
able during the working hours of the mine, 

(3) In every mine wherein more than five hundred perlSons are employed, 
there shall be provided and maintained such ambulances and stretchers as may 
be prescribed and an ambulance room of the prescribed aize containing the 
prescribed equipment und in the charge of such medical and nurs1Di stall a8 
UlI1Y be prescribed, 

22. Powers of Inspectors when causes of danger not expreaaly provIde4 
Blunst eXist or when employment of perIODS is 4angeroul.-( 1) If in respect of 
any matter for which no express provision is made in this Act, or in thE' 
"p,gulations, rules or b;vt'-laws 01' ill an," orders mltde thereunder it appears to 
.he Chief Inspector or the Inspector that any mine, or any part thereof or any 
matter, thing or practice in or connected with the mine, or with the control, 
management or direction thereof, is dangerous t,o human life or safety, or defec-
tive, so ,ns to, ~hrea.ten, or tend to, the bodily injury of any person, he may give 
notICe III wrltmg thereof to the owner, agent or manager of the mine, and sball 
state in the notice the particulars in which he considers the mine, or part 
ther~of, or the matter, t,hing or practice, to be dangerous or defective and 
req~llre the same to be remedied within such time as he may specify in the 
notice, 

(~) Without prejUdice to the generality of the provisions contained in sub-
soctlOn (1), the Chief Inspector or the Inspector may, by order in writing 
addressed to the owner, agent or manager of a mine, prohibit the extraction or 
,red,uction of pillars in any part of the mine if, in his opinion, such operation 
IS hkely to ,calise the crushing of pillars or the prema.ture colla.pse of any part 
of th,e, worklllfs or otherwise endanger the mine, or if, in his opinio~, adeqUAte 
provIsIon agsmst the outbreak of fire has not been made by providmg for the 
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l3ealing off and isolation of the part of the mine in which such operation is 
contemplated dnd for restricting the area that might be nffected by 0. fire, 
and the provisions of sub-sections (4), (5), (6) and (7), shall apply to an order 
made under this sub-section as they apply to an order made under sub-
section (8), 

(3) If the Chief Inspector or an Inspector authorised in this behalf by general 
or special order in writing by the Chief Inspector is of opinion that there is 
urgent and immediate danger to the life or safety of any perso!!. employed in 
any mine or part thereof, he may, by an order in writing containing n state-
ment of the grounds of his opin'on, prohibit, until the danger is removed, the 
employment· in or about the mine or any p&rt thereof of any persoD whose em-
ployment is not in his opinion reasonably necessary for the purpose of removing 
t,he dangfl' 

(4) Where an order has been made under sub-section (3) by an Inspector, 
the owner, agent or manager of the mine may, within ten days after the 
receipt of the order, appenl against the sa.me to the Chief Inspector who may 
confirm, modify or oanoel the order, 

(,5) The Chief Inspector or the Inspector making a requisition under sub-
f:;ection (1) 01' an order under sub-section (3), and the Chief Inspector making 
an order (other than an order of cancellation) in appeal under sub-section (4) 
'Shall forthwith teport the same to the Central Government. 

(6) If the owner, agent or managel' of the mine objects to a requisition 
made under sub-section (1) or to an order made by the Chief Inspector under 
lub-aeotion (8), or sub-section (4), he may, within twenty days after the 
\'(>cei}Jt of the notice containing the requisition or of the order or after the date 
of the deeiF:ion of the appeal, as thp cnse mAy hl'l, send his objection in writtng 
fltltt,ing thp grollnds thereof, to thE' ('pntrnl (Jovernmf'nt, which shall refer the 
snme to n Commit,tee. 

(7) Every requisition made under sub-section (1), or order made under sub-
sectkm (.1), or sub-section (4) to which objection is made under sub-section (6). 
shl)l\ be complied with pending the receipt. at the mine of the deC'if\ion of tIle 
Committee: 

l'rovided that the Commit,tee mny, on the npplicfttion of the owner, agent 
or manager, slIspend the operation of a requisition under sub-section (1), pencl. 
ing its decision on the objection. 

(8) Nothing in this s€;(ltion shall affect the powers of It magistrMe under 
section ]44 of the Code of Criminnl Procedlll'e. 18~R (Act V of 189S). 

U. Notice to be glV8Il Of accldents.-(l) When any accident occurs In or 
about a mine causing loss of life or serious bodily injury or when an accidental 
explosion, ignition. spontaneous heating, outbreak of fire, irruption of water 
brflakage of ropes, chains or other gear by whioh men are lowered or raised: 
or when an accidental overwinding of cag{ls occurs in or about a mine whiie 
men are being lowered or raised, the owner, ag.mt or manager of the min~ 
sh811 give notice of the occurrence to such authority, in such form and within 
stich time as may be prescribed, and he shall simultaneously post one copy 
of the notice on Q special notice board in the prescribed manner .a·t a place 
where it may be inspected by trade union officials and shall ensure that the 
notice is kept on the board for not less than two months from the dat~ of 
slIch posting. 

(2) Where a not!ce given under sub-section (1) relat~s to an accident causIng 
loss of life, the authority shall make an inquiry into the occurrence within two 
months of the receipt of'tlleiiOtiCe-and, iCtlteAUthority is not the Inspector, 
heShall cause the Inspector to make an inqlliry withiii-tb-;sardperiod-.--
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(-'1) The Centrlll GoVel'llnll'nt may, by ,l!0tifi~ation in !he Official, Gazette, 
jirect that accidents other than those speclned III sub.sectl~D (1), whloh. ~ause 
bodily injury resulting in the enforced absence from work ~f the p~rson .ID]ured 
for a period exeeedillg forty-eight hours shall ,b,e entered 1Il a ,regIster 1U the 
prescribed form or shall be subject to the prOVISIOns of sub-sectIon (1), 

(4) A copy of the entries in the register refelTed to in sub-section (3) shall 
be sent by the owner, agent, or manager of the ruine, within fourteen days 
after the 30th day of June and the 31st day of December in each year, to the 
Chief Inspector. 

26 . .Power of Government to a.ppoint. Oourt of Inquky lD. cues of &CCiden.ta.-
(1) When any accident occurs in or about a mine causing loss of life or serious 
bodily injury or when an accidental explosion, ignition, spontaneouel heating, 
outbreak of fire, irruption of water, breakage of ropes, chains or· other gtllu' 
by which men are lowered or raised, or when an uccidelltal overwinding of 
cages occurs in or about a mine while men are being lowered or raised, the 
Central Government may, if it is of opinion that a formal inquiry into the causes 
of and circumstances attending the accident ought to be held, appoint a 
competent person to hold such inquiry and may· also appoint any person or 
persons possessing legal or special knowledge to act as assessor or assessors i:a 
holding the inquiry. 

(8) The person appointed to hold any such inquiry shall have all the powers 
of It civil court under the Code of Civil Procedure, 1908 (Act V of 1008). for 
the PurlJose of enforcing the attendance of witnesses and compelling thu 
production of documents and material objeets; and every person required by 
such person as aforesaid to furnish any information shall be deemed to be 
legall;y bound to do so within the meaning of section 176 of the Indian Pena.l 
Code (Act XLV of 1860), 

(3) Any person holding an inquiry under this section may exercise such of 
the P?wers of an, Inspector under this Act as he may think it necessary or 
f>xpedlent to exerCise for the purposes of the inquiry, 

(4) The person holding an ,inquiry under this section shall make a report to 
the Central Government statmg the causes of the accident Ilnd its circum. 
6t~llce8, and lidding any observations which he or any of. the assessors' may 
thmk fit to make, 

26. Notice o~ certa.in ,diseases.-(l) Where any person employed in a. mine 
CODtru~ts Ilny disease notl~ed by, t,he Central Government in the Official Gazette 
as a dls?ase connected With mmmg opera.tions, the owner, agent or manager 
of the mme. as the case ~al be! shall send notice thereof to the Chief In$pector 
and t<;> such other authorities, In such form and within such time as may be 
prescribed. 

(2) ~f any ~edical practi~ioller attends on a person who is Or has been em. 
ploye? 10 a mme a~d who IS or is believed by the medical practitioner to be 
sutIermg from any disease notified under Bub section (1) th d' I t't' shall 'th t did ",. ,e me lca prsc I loner 

WI ou e ay sen a report m wrltmg to the Chief Inelpector £ltating-
(a) the name and address of the patient. 

and (b) the disease from which the patient is or is believed to be sultering, 

<e> the name and address of the mine in which the patient is or was last employed. 

(3) Where the report under sub-section (2) is oonn d t h . , 
of the Chief Inspector by the ce t'fi t f '. rme 0 t e satisfaction lhat th ' , rica e a a certIfymg surgeon or oLhe . 
~ e person IS suffermg from a disease notl'fied II rWlse tinder BlIh·"I",...tion (1), the 
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Chief Inspector shall pay to -the medical practitioner such fee as may be pres-
cribed, and the fee so paid shall be recoverable as an art'elu of land revenue 
from the owner, agent or manager of the mine in which the verson conttactl:'d 
the disease. 
. (4) If any medical practitioner faHs to comply with the plovisions of sub-

hection (2), he shall be punishable with fine which may extend to tifty rupees. 
26. Power to direct. lnvea\ig&tlOD. of C&U881 of diJease.-(l) The Central 

t70vernment may, if it considers it expedient to do so, appoint 0. competent 
person to inquire into and report to it 011 nny case where a diseRse notified 
under sub-section (1) of section 25 has been or' is suspected to have been con-
tracted in a mine, and may also appoint one or more persons possessing le~al 
Or special knowledge to act as assessors in such inquiry. 

(2) The provisions of sub-sections (2) Ilnd (8) of seotion 24 shall apply to an 
lnqairy under this section in the same manner as they apply to any inquiry 
Ilnder that section. 

?:r. Publication Of reporte.-The Central Government may cause any report 
submitted by a Committee under section 18 or any report or extractR from any 
report submitted t~ it under section 26, and shall cause every report submitted 
by a Court of inquiry under section 24 to be published at 8uch time and in liuch 
manner as it may think fit. 

CHAPTER VI 

HOURS AND LIMITATION OF EMPT"OYMENT 

28. Weekly day or rest.-No person sha.ll be allowed to work in a mine on 
.nOl'e than six days in anyone week. 

29. Oompensatory day. or J'8st.-(1) Where in pursuance of action under 
section 88 or as a result of exempting any mine or the persons employed therein 
trom th;-Provisions of section 28, any person employed therein is deprived of 
(Lily' of the weekly days of re'lt for which provision is mad~ in section 28, he 
~hall be allowed, within the month in which such clays of rest were due to 
him or within the two months immediately folfowing that month, compensatory 
days-of rest equal in number to the da.ys of rest of which he has been deprived. 

(2) The Central Government may prescribe the manner in which the days 
of I est for which provision is made in sub-section (1) shall be allowed. 

30. Hours of work above ground.-(l) No adult employed above ground 
ill a mine shall be required or allowed to work for r{tore than forty-eight hours 
in any week or for more than nille hours in sny day. 

(2) The periods of work of any such adult ahall be so arranged that, along 
with his interval for rest, they shall not in any day spread over more than 
twelve hours, and that he shall not work for more than five hours continuously 
before he has had an interval for rest of at least half an hour: 

Provided that the ehief Inspector may, for reasons to be recorded, increase 
t·he period of spread over t.o fourteen hOllrs in any day. 

(3) No person belonging to two or more relays shall be allowed to do work 
of the same kind above ground at the. same moment: 

'Provided that, for the purposes of this sub.section, persons shall not be 
deemed t.) belong to separate relays by reason only of the fact that they receive 
their intenals for rest at different times, 

81~ Hour, or work below groUDd.-(l) No adult employed below ground in A 
mine, except a pump-mindel', an onsetter or attendant of con.tinuousJy oI?erated 
machinery,shnll be allowed to wo~k for more tll1\D forty-eIght hours In any 
week or for mora than eight haUl'S In any day. 
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(~) No adult excepted under sub-section (1) shall be allowed to wort for 

.nore than fifty-four hOll\'! in any week or for more than nine houri 
in any day_ . 

(3) Work of the sam~ ki",d shall not ~e carried ~n below ground in any mine 
for a pel'iod spr~a.ding over more than eIght hours I,n the case of adults referr~ 
to. in sub-section (1), lI.nd nine hours in the case of adults referred to In 
sub-section (2), in any day except by a system of relaj's so arranged that the 
periods of, work for each relay Bre not, spread over more than the hours 
stipulated in sub-section (1) or Bub-sectIon (2), as the oase may be. 

(4) No adult employed in a mine shall be allowed to be in any part of a 
mine below grouno, except during the periods of work shown fn respect of him 
in the register kept under sub-section (1) of section 48, 

Ii. Specl&l provllioD tor night relays.-Where a worker works in a relay 
whose period of W1lrk extends over midnight, the ensuing day tor him shall be 
deemed to be the period of twenty-four hours beginning a~ the end of the 
period of work fixed for the relay, and the hours he has wOl'ked after midnight 
shall be counted towards the previous day. 

88 • • :IVa .... :fOr ~ ....... (l)Where a person employed in a mine 
works therein for more _ than fOrly-eight hours whether above or below ground, 
he shull in respect of luch-overilime work be ; entitled to wa.ges at the rate of 
twice his ordinary rate of wages if he works below ,ground, and .at one and a 
hulf times that rate if he works .above ground, 

(2) Where any person employed in a mine is paid on piece-rute basis, the 
Central Government lIball, in consultation with· the :omployer concerned and 
the representat.ives of the persons employed in the mine, fix for the purposes 
of this section time rates which shall, as nearly as possible be equivalent to 
the average rate of earnings of the persons so employed, and the rates so fixed 
thall be deemed to be the ordinary raleS of 'WaFS 'of such peNons. 

(3) I·'or the purposes of this section 'ordinury r,te of wages' means the 
ballic wages ,lUI such allowaaces including the cash equivalent of the 
advantage accruing through the sale on a concessional basis of foodgrains and 
other articles as persons employed in a mine may, for the ~e being, 
be entitled to, but does not include a bonus. 

(4) The Central Government may prescribe the registers to be mai:6tained 
in a mine for the purpose of securing complia.nce with the provisions of this 
section. 

14. 'Prohlbitton of emplDyment of certain pel'8ODI.-No person shall be 
11110wed to work in a mine who has already been working in any other mine 
within the preceding twelve hours . 

. ~. LlmltatlOl1 Of p~ods of overtime work.-Save in respect of cases falling 
wlthm clause (a) of sectIOn 89, no person employed in a mine shall be allowed 
to work for more than ten hours in any day, inclusive of overtime nor shall 
the total number of hours of his overtime work exceed fifty for' anyone 
quarter: 

Provided that-
y) subject to the. pre~ious approval of the Chief InspectQr •. the daily 

maxI~~m hours speCIfied l~ sectlOns 30 and 31 may be exceeded in order 
to faClhtate a change of sb1fts; . 

~ii) an adult, engaged in work which for technical reasons must be 
~ontlDuous throughout the day, may be employed for fifty-six hours 
n week. 

Et'ah']llabna~i01~.-In. thhishsection 'quarter' meanR a period of three consecutive 
Inon !\ egmmng Wit t e 1st dny of January, April, JUly or October. 
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88 •• otley,repzdJDg hoUr- of< wora.-(l) The manve: ot . every mine ~hal1 

cause to be posted outside 'the office of the mine a notice 10 the prescribed 
form stating the time of the commencement and of tpe end of :work at the 
mine and, if it is proposed to work by a system of remys, the tIme of the 
con1meneement and of the end of work for each relay. 

(2) In the case of a mine at wlri:ch mining oper~tions com~ence after the 
oommencement of this Aot, the notice referred to 10 sub-sectIOn (1) shall be 
posted not less than seven days before the commencement of work. 

(3) The notice referred ;to in sub-section (1) shall also state the time of 
the commencement and of the intervals for rest for persons employed above 
ground and a copy thereof shall be sent to the Chief Inspector. if he so 
requires. 

('I) Wh':lre it is proposed to make any alteration in the time fixed for the 
commencement or for the end of work in the mine generally or for any relay 
or in the rest intervals fixed for persons employed above ground" an amended 
notice in the prescribed form shall be posted outside the office of the mine 
not less than seven days before the change is made. and a copy of such notice 
FlhRIl be Bent to the Chief Inspector not less than seven days before such 
nhange. . , 

(5) No person shall be allowed to work in a mine otherwise than in 
accordance with the notice required by sub-section (1). 

8T. Supamatng staff.-Nothing in seotion 28, section 80, section 81, section 
!W, or sub-section (4) of section 36 shall apply to persons who may by rules 
be defined to be persons holding positions of supervision or management or 
employed in a confidential capacity. 

38. B:emptlon from P'Ovi8i0D.8 1'8IarcIIDg employment.-(l) In case of an 
emergency involving serious risk to the safety of the mine or of persons 
employed therein, or in case of an accident, whether actual or apprehended. 
or in case of any act of God or in case of any urgent work to be done to 
machinery, plant or equipment of the mine as the result of breakdown of l'uch 
machinery, plant or equipment, the manager may, subject to the provisir.ns 
of section 22 and in accordanoe with the regulations under section 39, permit 
persons to be employed in contravention of section 28, section 30, section Sl. 
section S4 or sub-section (4) of section 36, on such work as may be necessary 
~o protect the safety of the m;ne or of the persons employed therein: 

Provided that, in c& .. e of any urgent work to be done to ms('hinery, plant 
or equipment under this section, the manager may tBke the action permitted 
by this section, although the production of coal w~uld thereby be incide..rt..lly 
affected, but any action so taken shall not exceed the limits necessary for the 
purpose of avoiding serious interference with the ordinary working of the mine. 

(2) Every case in which action hns been taken by the manager under 
sub-sectiou (I), shall be recorded together with the circumstances relating 
thereto and a report thereof shall also be mnde to the Chief Inspe.:tor or the 
Inspector. 

89. Power to make ezemptiDg rul.s.-The Central Government may make 
niles providing for the exemption, to such extent and subj\,\ct to suoh 
conditions as may be specified, from the provisions of sections 28. SO. 31, 84 
or suh-sectio~ (4) of section 36,-

(a) of all or any of the persons employed in 9. mine, where an emer· 
gency involving serious risk to the safety of the mine or of tlu! persons 
employed therE'in is apprehended; 

(b) of all or any of the persons so employed, in case of an accident, 
actual or apprehended; 
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(c) of all or any of the persons engaged in ~rgent repairs; and. 

(d) of all or any of the pllrsons emplo.yed in allY work WhlCl:.. {or 
'technical reasons must be carried on contInuously throughout the day. 

40. Employment of adOiescents.-No adolescent shall be allowed to work 
in any part of a mine which is below ground, unless'- '. 

(a) a medical certificate in the prescribed forJll granted to the adoles· 
cent by a certifying surgeon certifying th~t he is fit for work as an adtrlt 
is in the custody of the manager of the mme, and 

(b) the adolescent carries, while at work, a token giving a reference to 
Buch certificate. ~ 

41. OertlAc&te 01 fitne88.-(.1) A certificate of .mtne~s gt'anted or renewed 
tor the purposes of sec:tion 40,-

(a) shall be valid only for 11 period of twelve months from the date 
thereof; 

(b) may be subject to specified c?nditi~us ,in regard to employment 
generally or the llature of the work m whIch the adolescellt mny be 
employed. 

(t') A certifying surgeon shall revoke a certificate granted or re~ewcd un1er 
section 40, if iT! his opinioll the holder of it is no longer fit for work In the capa· 
city stated therein in a minEJ. 

(3) Where a certifying surgeon refuses t.o grant or rellew It certificate or r~. 
vokes 8 certificate, he shall, if so requirel by the person concerned, state hili 
reasons in writing for so doing. 

(4) Where a certificate under sect.ion 40 with reference to any adolescent is 
~ranted or renewed subject to such conditions 8S are referred to in clause (b) of 
sub.section (1), an adolescent shall not be required or allowed to work in any 
mine except in accordance with those conditions. 

(5) The adolescent or his parents shall not be liable to pay any part of the 
expenses of any medical examination under section 40 in alI cases where the 
applioation for a medical certificate is accompanied by a document ~igned by 
the manager of a mine stating that the adolescent to be examined will be 
employed in the mine if certified to be fit for wOI'k therein or the application 
is made by the manager of the mine in which the adolescent desires to be 
employed. 

U. J:tlect ot certUlcate of fitness granted to adolescents.-An' adolescent,' 
who has been granted a certificate of fitness to work in 11 mine RS' an Ildult 
under seotion 40, Bnd who while actually employed ill !\ mine carrtes 1\ t.oken 
~ivjl1g a reference to surh certificat~, shall be deemed to be an adult for the 
purposes of this Act . 

. 4~. Power to require medic&} ~.xam1Dation.-Where an Inspector is ot 
opmlOll that Itny person employed m a mine without a certificate oifitJ16SS is 
IUl adolescent or that on adolescent working in a mine with a certificate of fit. 
ness is no longer fit to work in the capacity stated in the certificate he may 
serve on the mannger of the mine a notice requiring that Rllch person ~r adoles-
cent. 88 the case may be, sholl be exnmined by n cert.ifYing surgeon anel such 
pe:soJ" or adole~cent sha!! not, .if the Inspector so directs, be employed or per-
mltte(~ to work III any mlDe untIl be has been so eXl\mined and has been granted 
n certtficatp of fitne!';!;, 01' n fresh certificate of fitness .. ~ ,the ca~e m b d . . ',', u" , " , av e un er 
Recbon 40, or bl\R been certIfied by the certifying surgeon examini' h: t 
to be an adolescent. ng 1m no 
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.4. WorklJ1g hours for adoleacenta not certUled to be flt for work as adult&.-

(1) No adolescent who has not been granted a medi.cal cert,mcate , certifying 
that he is fit for work as an adult shall be employed or permitted to be employed 
above ground or in any worksbop or power stntion in a mine or in any open 
C9.st workings in a mine-

(a) for more ,than four and a half hours in any day; or 
(b) between the hours of 7 P,M. and 6 A.M. 

(2) 'rhe period of work of all such adolescents employed in a mine shall be. 
limited to two shifts which shall not overlap or spread over more ,than five hours 
each, and each such adolescent shall be emE,loyed in only one of the relays 
which shall not, except wi"- the previous permission in .writing of the Chief 
Inspector, be changed more frequently than once in a period of thirty days. 

(3) The provisionH of section 28 shall apply to such adolescents and not. 
withstanding anything contained in sub-section (1) of section 88 or in section 
39, no exemption from the provisions of section 28 shall be granted in respect 
of any adolescent. 

4D. :lmplOyment of ch1ldren.-(l) No child shall be employed in any mine, 
nor shall any child be aIJowed to be present in any part of a mine which is 
below ground or in any open eXOMovation in which any mining operation is being 
CQ1Tied on. 

(2) After such date as the Central Government may, by notification in ,the 
~fficial Gazette, appoint in this behalf, no child shall be allowed to be present 
m any part of a mine above ground where any operation connected with or inci-
dental to any mining operation is being carried on. 

46. Employment of women.-(l) No woman shall be employed at any time 
of the day or night in any part Of a mine which is below the adjacent ground 
level, and no woman shall be employed in any mine above ground except between 
the hours of 6 A.M. and 7 P.M.: 

Provided that the Central Government may, by notifica,tion in the Official 
Gazette, vary the hours of employment of women, above ground in respect of 
a.ny mi!>e or cluss or description of mine, so however that no employment of 
",ny woman between the hours of 10 P.M. and 5 A.M. is permitted thereby. 

(2) Notwithstanding anything contained in sub-section (1), the Oentral 
Government may, by notificatIon in the Official Gazette, provide for the 
exemption from the restrictions set out in sub-section (1), to such extent and 
6uhject to such conditions as may be specified in the notification, of women 
engaged in any loading operations. 

47. Disputes as to a.ge.-(1) If any question arises between the Chief Inspeo-
tor or Inspector and the manager of nny mine ml to whether any person is Q 

child or an adolescent the question shall, in the absence of a certificate as to 
the age of such person granted in the prescribed manner, be referred by the 
Chief Inspector or the Inspector for decision to a qualified medical practitioner. 

(2) Every certificate as to the age of 11 person which has been granted in the 
prescribed manner and any certifica.te granted by a qualified medical practitioner 
on a reference under sub-section (1) shall for the purposes of this Act, be con-
clusive evidence as to the age of the person to whom it relates. 

4'8. RegiSters of persons employed.-(l) For every mine there shall be kept 
in the prescribed form And place a register of all persons employed in the mlM 
showing in respect of each such person-

(a) the name of the employee, with the name of his father or, of her 
husbnnd, as the ca.se may be, and such other particulars as may be neces-
118.ry for purposes of identification; 
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(b) the age and sex of the employee; 
(e) the nature of his employment whether above ground, below ground 

or open cast workings, and the date of commencement thereof; 
(d) the periods of work fixed for him; .. 
(e) the intervals for rest t if any, and the days of rest to which he IS 

entitled; 
" (f) in the case of an adolescen~, referenoe to the certifioate of fitneH 

granted under seotion 40; '. 
(g) where work is oarried on by a system of relays, the relay to whICh 

be belongs and the hours of relay, that is to say, the period of work fixed 
for him; 

Cn) such other partioulars as may be prescribed; 
and the relevant entries shall be authenticated by the signature or the thumb 
impression of the person conoerned. 

(2) The entries in the register prescribe~ by sub-section!1) s?all. be such 
that workers working in aooordance therewIth would not be worklDg ID contra-
vention of any of the provisions of this Chapter. 

(8) No person shall be employed in a mine until the particulars required by 
sub-section (1) have been recorded in the register in respect of such pel'son and 
no person shall be employed except during the periods of work shown in respec~ 
of him in the register. 

(4) For every mine, other than a mine which is exempted by the Central 
Government by general or special order, there shall be kept in the prescribed 
form and place separate registers showing in respect of each person employed in 
the mine, (a) below ground, (b) in open oast workings and (c) above ground-

(a) the name of the employee; 
(b) the nature of hi!! employment; 
(c) where work is carried on by a system of relays, the relay to which 

he bel<mgs find the hours of relny, that is to say, the period of work fixed 
for him .. 

(5) The register of persons employed below ground referred to in sub-section 
(4) shall show at any moment the name of every person who is then present 
below ground in the mine. 

CHAPTER VlI 
LEAVE WITH WAGES 

49. ~&&v~ d&~.-For .the purposes of this Chapter leave shall no~, except 
as provIded In sectIOn 51, Include weekly days of rest or holidays for festivals 
or other similar occasions. 

60. AppUcat4ol1 of Ch&pter.-The provisions of this Chapter shall not 
operate to ~he prejudice of any rights .to which a person employed in B mine 
may be entItled under any other law for the time being in force or under the 
tElrms of any award, agreement or ~ontract of service, and, where any such 
award: agree~ent. or c?ntract of servIce provides for a longer leave with wa es 
than IS provIded In tIns Chapter, such person shall be entitled to such Ion gger 
Jf18Ve only. 

61. Annua.l leave. with wages.-(l) Every person employed in a mine who 
bas complet~d a penod of twelve months' continuous service therein shall be 
allowed, dunng the subsequent period of twelve months leave with f 11 
(t' w~ based on the average payor wages for the twelv~ months imm:diaf~~ 
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precoding the leave. as provided in seotion 52, and such leave Iball be calou. 
laOOd at the rate of-

(i) if he is an employee paid by the month, fouri;een * days ~or suoh 
period of twelve months; 

(i,) if he is an employee paid by the week, or a loader, or other person 
employed below ground on a piece-rate basis, seven * days for suoh period 
of twelve months. 

(2) The twelve months' continuous service referred to in sub-seotion (1) shall 
be deemed to have been completed,-

(a) in the case of a loader, or other person employed below ground on 
a piece-rate basis, if he has during the said period of .twelve months put in 
n01 less than one hundred and ninety attendances at the mine; 

(b) in the case of a person employed above ground on a piece-rate basis 
or in the case of any other person who is paid by .the month, week or da.y, 
if he has during the said period of twelve months put in not less than two 
hundred and sixty-five attendances at the mine. 

Explanation.-In either qf the above CBses the period of leave shall be in-
oluBive of the weekly days of rest and any holiday (if granted) which 1Day occur 
durillg such period. 

(3) 1£ any person employed in a mine who is paid by the month does not 
in Rny one such period of twelve mont~s take the whole of the leave allowed 
to him under sub-section (1), ally leave not taken by him shall be added to th", 
leave to be allowed to him under that sub-section in the succeeding period of 
twelve months: 

Provided that the total number of days of leave which may be accumulated 
by any such person shall not exceed twenty-eight duys in all. 

<4) Any such person may, during any such period of twelve months, apply 
in writing to the manager of the mine, not less than fifteen full working days 
~efor(l the day on which he ~ishes his leave to begin, for all leave or any por-
tion thereof allowable to him during that period under sub-sections (1) and (3). 

(.1) No application for leave made in accordanoe with the provisions of this 
section shall ordinarily be refused, unless the authority empowered to grant the 
leave is of the opinion that owing to the exigencies of the situation the leave 
should be refused. 

(6) 1£ any person entitled to leave under this section is discharged from the 
mine beiore he has taken or has been allowed to take the entire leave to which 
he is entitled, the owner, agent or manager of the mine shall pay to him the pay 
or wages payable under Rp-ction 51 in respect of the leave not taken and suoh 
payment shall be made before .the expiry of the second working day after the 
day on which his employment is terminated. 

Explanation 1.-Fdr the purposes of this section, a person shall be deemed 
to have completed a period of continuous service in a mine, notwithstanding any 
interruption of service during that period brought about by-

(i) sickness, accident or authorised leave not exceeding in the aggre-
gate one-sixth of that period, or 

(ii) a. strike, which is not an illegal strike, or 
(iii) a. lock-out, or 
(i1)) one 01' more periodA of invol~mtary unemployment no~ exoeC'difl~ 

;Il the aggregate one-twelfth of the perIod, or 
(v) leave admissible or granted under any other law. 
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shall include any casual absence due to Ezplanation H,-Authorised leave 

any reasonable oause: 'k from the commenoement 
Pl'ovidedthat the person concerned, withm 11 ~eewriting to the owner, a:gent 

of the absence, gives the reasons for sl~h ab.sTc~ 1~uthori8ed leave may include 
or manager of the mine, and any suc lerl~ ~he aggregate one-thirty-sixth of 
periods of unautho~ised leave ~lOt e:c:e I~g ~~ekly days of re~t allowed under 
the period of contmuous sehrVlbce,. u, no nd of an interruption brought about section 28 which occurs at t e egmmng or e 

by the leave. . h' h is an illega.l strike 
, E.~planation ~'-"~Ile~~!i;~r~t~t~~aensln~u~f!~ ~isl;utes Act, 1947 (XIV· w.thm the meBnmg 0 s 'b" f 

of ]947) or of any other law for the time emg III oroe, d 
52 W es duriDg leave period..-(l) For the leave ~llowed to a loa ~r, or 

other 'pers';! employed ,below groundf h~ l\ pie~~g'l~a~~rb~h:' r:~n:~8~f b~e~::b:; a I'ate equal to the dally average 0 IS earm 
pdor to his leave: 

Provided that if no such average earnings are avai~able, then the ave~a~e 
shall be computed on the basis of the daily average carnmgs of al~ persons t Sf . 
larly employed for the same month, and for the purpose of suc compu a. 10D 
the cash equivalent of the advantage accruing to such persons thhrou~h ~he ~:e 
Issue of food grains and any compensation in cash drawn by t em urlDg f' 
8aiel month shall be taken into account, 

(2) For the leave allowed to a person employed in a ,mine who i~ paid by 
the month or week he shall be paid at a rate equal t.o hIS normal dmly wages 
durin#! the week preoeding his leave, a~d in computmg su~h wages the o~&b 
equivalent of the a~va~tage accruing to hlI~ through the free ISSU~ of food graml 
and any compensation 11l cash dra.wn by !\Jm shull also be taken mto account. 

63. Payment in advance in certain cases.-Any person employed in a. mine 
who has been allowed leave for not less than ten days in the case of a perRon 
paid by the month, and five days, either in the caSe of u person paid by the 
week or in the case of a loader, or other person employed below ground on a piece-
rate basis, shall, before his leave begins, be paid the wages due for the poriod 01 the leave allowed, 

54. Power of Inspector to act for an employee.-Any Inspector ma.y institute 
proceedings on behalf of any person employed in R mine to recover any slim 
required ,to be paid by an employer under this Chapter, which has not been paid by the employer, 

55. Power to make rUles.-The Central Government may, by rules, prescribe 
the maintenance by owners, agents 01' ma.nagers of mines of registers showing 
such particulars as may be required for the purposes of this Chupter and requir. 
ing such registers to be made available for examination by Inspectors, 

56. Power to exempt mlnes.-Where the Central Government is satisfied that 
!he ,leave. n,I1es applicable to persons employed in any mine provide benefits which 
In Its OplDlon are not less favourable t,han those provided for in this Chapter, 
it m~y, by order in m:iting and subject to such conditions aF; may be specified 
therelD, exempt the mlDe from all or any of the provisions of this Chapter. 

CHAPTER VIII 
REGULATIONS, RULl!JS AND BYE-I.-Awe 

57. Power of Central Government to make reguaatlcms.-The Central Gov-
ernme~t mH:Y, hy notification in the Official Gazette, make regulntiollf; COllf;is-
tent Wlth thiS Act for all or any of the follOwing purposes. namely:-

(a) for prescribing the qUIJ,1ific&tions required for appointment as Chiet Inspector or Inspector; 
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(b) for presoribing and regulating the duties and powers of the Ohief 
Inspector and of Inspectors in regard to ~he inspection of mines u~der this 
Aot; 

(0) for presoribing the duties of owners, agents and managers of mines 
and of persons acting under them; 

(d) for requiring'laailities to be provided for enabling managers of 
mines and other persons aoting under them to effioiently discharge their 
duties; 

(6) for regulating the manner of ascertaining, by examination or other· 
wise, the qualifications of managers of mines and persons ncting under 
them, and the gra.nting and renewal of oertificates of competenoy; 

(f) for fixing the fe(:.s, if any, to be paid in respeot of suoh eX$minationa 
and of the grant and renewal of such certificates; 

(g) for determining the ciroumstances in which and the conditions 
subject to which it shall be lawful for more mines than one to be under a 
single manager, or for any mine or mines to be under a manager not 
huving the prescribed qualifications; 

(h) for providing for the ma.king of inquiries into' cha.rges of miscon-
duct or incompetency on the part of managers of mines and persons acting 
under them and for the suspension and cancellation of certificates of com-
petency; 

(I) for regulating, subject to the provisions of the Indian E:xplosiv8F 
Act, 1884 (IV of 1884), anJ of any rules mane thereunder, the storage, 
conveyance and use of explosives; 

(j) for prohibiting, restricting or regulating the employment of women 
in mines or in any class of mines or on particular kinds of labour which 
ure attended h'y danger to the life, sufcty or health of such women anI} 
for limiting the weight of any single load that may be carried by a 
woman; 

(k) for providing for the safety of the persons employed in a mine, 
their means of entrance thereinto Rnd exit therefrom, the number of 
Ibafts or outlets to be furnished, and the fencing of shafts, pits, outlets, 
pathways and subsidences; 

(l) for prohibiting th~ employment in a mine 'either as manager or iD 
any other specified capacity of any person except persons puin by the 
owner of thd mine and directly answerable to the owner or manager of the 
mine; 

(m) for providing for the safety of the roads and working places in 
mines, inoluding the siting, maintenance and extraction of pillars and th9 
ma.intenance of sufficient barriers between mine and mine; 

(n) for the inspection of workings and sealed off fire-areas in a mine, 
Bnd for the restriction of workings under rivera, tanks, water-courses, pub-
lic roads and buildings and for requiring due precaution to be taken against 
the onrush of water into, outbreak of fire in or premature collapse of any 
workings; 

(0) lor providing for the ventilation of mines and the action to be 
taken in respect of dust, fire, and inflammable and noxious gases, including 
precautions against spontaneous combustion, underground tirt) and coal 
dust; 

(p) for providing for the care, aD,d the regulation of the use, of all 
machinery and plant and of all eleotnoal apparatus uled for signalling or 
for othnr purposes of communicatioD; 
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(q) for providing for the safety of persons presen: on haulage ro~d. 
and for restricting the use of certain classes of locomotIves und~rgr()u~ 

(1) for providing for proper lighting of mines and regul.atlllg th.e u~e 
of safety lamps therein and for the search of persons entenng a rome in 

whioh safety lamps are in use; ..' 0 
(.) for providing against explosions or ignitions o~ .lrrup~lOn~ or d 

accumulations of water in mines and against danger. arlslUg ~ ere rOI? ~~_ 
for rohibiting, restricting or regulating the extraotion of mInerals l~ 0 
cum~t!\nces likely to result in the premature collapse ?£'. 0: to :esul! lU. r 
to aggravate the collapse of or irruptions of water or 19mtlons m mmes, 

(t) for prescribing the notices of accid~nts and dangerous occurrences, 
and the notices, reports and returns of m.meral output, ~ersons employed 
and other matters provided for by regulatlons~ ~ be furDlsb,ed by owne~, 
'agents and managers of mines, Rnd for prpscnbmg the forms of suoh notl-
oes, returns and reports, the persons an~ aut.horitiilS to whom t~ey w:e ~ 
be furnished, the partioulars to be contalOed lO them, and the tune WIthin 
whIch they are to be submitted; 

(t,q) for prescribing the :plans to be kept. by o~ners, agents und mana· 
gers of mines und the maImer and places ~ ~hIch suc~ plans are to be 
kept for purposes of recod and for the SubuusslOn of copIeS thereof to the 
Chief Inspector; 

(11) for regulating the procedure on the occurrence of accidents or 
accidental eJ>plosions or ignitions in or about mines; 

(w) for pl'escri~ing th~ form of, and the particulars to be con.tained in. 
the notice to be gIven by the owner, agent 0':." manager of n mme under 
section 16; and 

(z) for prescribing the notice to be given by the owner, agent or 
manager of a· mine before mining operations are commenced at or extend-
ed to any point within fifty yards of any railway subjecp to the provisions 
ot the Indian Railways Act, 1890 (IX of 1800), or of any public work or 
"lasses ?f public works whioh the Central Government may, by general or 
special order. specify in this behalf. . 

(y) for the protection from injury, iI1 respect of any mine when the 
workings are discontinued, of property vested -in tho Government or any 
local authority or railway company as defined in the Indian Railways Act, 
1890 (IX of 1890); 

(~) for requiring the fencing of any mine or part of a mine or any 
quarry, incline, shaft, pit or outlet, whether the same is being worked or-
not, or any dangerous or prohibited area, subsidenoe, haulage, tramline 
or pathway, where such fencing is necessary for the pr?tection of the public. 

&8. Power of Oentral Government to make rulea.-The Central Govern-
ment may, by notification in the Official Gazette, make rules consistent with this 
Act for all or any ot the following purposes, namely:-

(a) for providing for the appointment of chairman and members of 
Mining Boards, and for regulating the procedure of such Boards; 

(b) for prescribing the form of the register referred to in sub·section (8) 
of section 28; 

(c) for providing for the appointment of Courts of inquiry under sec-
tion 24, for regulating thE' procedure (lnd powers of such Courts for the 
payment of travelling al1c.wance to the members, and for the re~very of 
the expenses of such Courts from the manager, owner or agent of the mine 
concerned; 
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(d) for requiring the me.intenance in mines wherein any women are 

ordinarily employed of· suitable rooms to be reserved for the use of 
children under the age. of six years belanging to such women, and for 
prescribing, either generally or with particular reference to the number 
of women ordinarily employed in the mine, the number and standards of 
such rooms, and the nature and extent of the supervision to be provided 
therein; 

(e) for re.quiring the maintenance at or near pit.heads of bathing 
places equipped with shower baths and of locker-;rooms for the use of 
men employed in mines and o.f similar and separate places and room. 
for the use of women in mines where women are employed, and for pres-
cl'ibing, either generally or with particular reference to the numbers of 
men and women ordinarily employed in a mine, the number and standards 
of such places and rooms; 

(f) for prescribing the sta.ndard of sanitation to be maintained and 
the I;cale of latrine and urinal accommodation to be provided at mines, 
the provision to be made: for the supply of drinking-water, the supply and 
maintenance of medical appliances and comforts, and the tra.ining of 
men in ambulance work; 

(g) for prohibiting the possession or consumption of intoxicating 
drinks or drugs in a mine nnd the entry or presence tberein of any 
person in f\ drunken state; . 

(h) for prescribing the forms of notices required under section 86, 
nnd for requiring such notices to be posted also in specified languages; 

(I) for defining the persons wryo shall, for the purpose of section 87, 
he deemed to be persons holding positions of supervision or management 
or employed in a confidential capacity; 

(j) for prohibiting the employment in mines of persons or any class 
of persons who have not been certified by a qualified medical practitioner 
to have completed thei;r fifteenth year, and for prescribing the manner and 
the circumstances in which such certificates may be granted and revoked; 

(k) for prescribing the form of the certifica.te of fitness required by 
section 40, the conditions subject to which and the circumstance(l in 
which they may be gruuted and the <:ircumstances in which they may 
be revoked; 

(l) for prescribing the form of registers required by section 48; 
(m) for prescribing ahstracts of this Act and of the il'egulations and 

rules and the language in which the abstracts and bye-laws shall be 
posted as required by sections 61 and 62 j 

... * * * • 
(n) for requirin~ notices, returns a.nd reports in connection with any 

matters dealt with by rules to be furnished by owners, agents and 
managers of mines, and for prescribing the forms of such notices, returns 
and reports, the persons and authorities to whom they are to be furnished, 
the particulars to be contained in them, and the times within which they 
are to be submitted; 

(0) for requiring the provisions and ma.intenance in mines, wherein 
morethan one hundred and fifty persons are ordinarily employed, of 
adequate and suitable sheltera for taking food with I!rovision for drinking 
water; 
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(p) for requiring the provision and maintenance in a~y mine specified 

in this behalf by the Chief Inspector or Inspector, wherem more than two 
hundred and fifty persons are ordinarily employed, of a canteen or 
canteens for the use of such persons; 

(q) for requiring the employment in every mine wherein five 
hundred 01' more persons are ordinarily employed, of such number of 
welfu.re officers as may be specified; 

(r) for requiring the establishment of central rescue stations for groups 
of specified mines or for all mines in a specified area, and prescribing how 
and by whom such stations shall be established; 

(8) for providing for the management of central reSCUe stations, and 
regulating the constitution, powers and functions of, and the. conduct of 
business by, the authorities (which shall include representatIves of the 
()wner" and manacrers of, and of the miners employed in, the mines or 
groups of mines c~ncemed) charged with such Ulanagemen~; 

(t) for prescribing the position, equipment, control, maintenance and 
functions of central rescue stutions; 

(u) for providing for the levy and colleotion of a duty of excise (at a 
rate not exoeeding six pies per ton) on coke and coal produced in and des-
patohed from mines specified under clause (1) in any group or included 
under clamre (1) in any specified area, the utilisation of the proceeds thereof 
for ,the creation of a central rescue station fund for such group or area and 
the administration of such funds; 

(v) for providing for the formation, training, composition and duties 
or rescue brigades; and generally for the conduct of rescue work in mines; 
and 

(w) generally to provide for any matter not provided for by this Aot or 
the regulations, provision for which is required in order ~ give effect to this 
Aot. 

159. Prior publloation of regulations and rulee.-(l) The power to make 
regulatioils alld rules conferred by sections 57 and 58 is subject to the condit~on 
oE the regulations and rules being made after previous publioation. 

(2) The date to be speoified in accordance with clause (3) of seotion 23 of 
the General Clauses Act, 18{}7 (X of 1897), as that aft,er which a draft of 
regulations or rules proposed to be made will be taken under consideration, shall 
not be less than three months from the date on which the draft of the proposed 
regUlations or rules is published for general information. 

(3) Before the draft of any regulation is published under this section it Ifhall 
be referred to every Mining Board which is, in the opinion of the Central Gov-
el'~ment concerned with t~e subject. dealt with by the regulation, and the regu-, 
labon ~hall not be ~o publIshed unttl each such BORrd has had a reasonable op-
portumty of reportmg as to the expediency of making the same and BS to the 
suitability of its provisions . 

. (4) No rule shall ~e mad~ unless the draft thereof has been referred to every 
Mmmg Board constItutedlll that part of the tflrritories to which this Act 
extends which is affected by th8rule, and unless each such Board has had a 
reasonable opport~lDit.y. of r~orting as to the expediency of maldng the Ramo 
.!.~ to the sUltabIhty of Its provisions. 

(5) Re~ul~tions and rules shall be published in the Official Gazette Rnd, on 
such publicatIOn, Rha.ll hove effect as if enactp,d in this Act 

(6~ The pro~sions of sub-seotions (1), (2) and. (4) shall ~o1J apply f.o the firs~' 
0008810n on whICh rul68 referred to in clause (d) or olause (e) of section 58 are ma.de. 
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60. Power to make regulatiOns Without preVious publicat1on.-Notwith-
stall ding anything contained in sub-sections (I), (2) and (3) of section 59, regula-
tions under clause (i) and clauses (k) to (8) excluding clause (l) of section 57 
may be made without previous publication and without previous reference to 
Mining Boards, if the Central Government is satisfied that for the prevention 
of apprehended danger or the speedy remedy of oonditions likely to causa 
danger it is necessary in making. such regulation!! to dispense with the delay 
that would result from such publication ,.nd reference: 

Provided that any regulations so made shall not remain in force for more 
than two years from the making thereof. 

61. Bye-law8.-(1) The owner, agent. or manager of a mine may, and shall, 
if called upon to do so by the Chief Inspector or Inspector, frame an,l submit to 
the Chief Inspector or Inspector It draft of such bye-laws, llot being inconsistent 
with this Act or finy regulations or rules for the time being in force, for the 
control and guidance of the persons acting in the management of, or employed 
in, the mine as such owner, agent or manager may deem necessary to prevent 
accidents and provide for the safety, convenience and discipline of the persons 
employed in the mine. 

(2) If any such own~r, agent or manager-
(a) fails to submit within ~wo months a draft of bye-laws after being 

called upon to do so by the Chief Inspector or Inspector, or 
(b) submits a draft of bye-laws which is not in the opinion of the 

Chief Inspector or Inspector sufficient, the Chief Inspector or Inspector 
may_ 

(i) propose a draft of such bye-laws as appear to him to be 
sufficient, or 

(ii) propose such amendments in any draft submitted to him 
by the owner, agent or manager as will, in his opinion, render it Buffi-
oient, and shall send such draft bye-laws or draft amendments to the 
owner, agent or manager as the oase may be, for consideration. 

(3) If within a period of two months from the date on which any draft 
bye-laws or draft amendments nre sent by the Chief Inspector or Inspeetor 
to the owner, agent or manager under the provisions of sub-section (f), the 
Chief Inspector or lll~pector and Ute owner, agent or manager are unable to 
agree as to the tel"1l1S of the bye-laws to be made under sub-Bectioil (1), the 
Chief Inspector or Inspector shall refer the draft bye-laws for' settlement t.o 
the Mining Board or, where there is no Mining Board, to such offioer or 
authority 8S the Central Government may, by general or special order, appoint 
in this behalf. 

(4)(a) When such draft bye-laws have be~n agreed to by the owner, agellt 
or manager and the Chief Inspector or Inspector, or, when they are unable to 
agree, have been settled by the Mining Board or such offioer or Buthority IlS 
aforesaid, a copy of the draft bye-laws shall be sent by the Chief Inspector or 
IDspector to the Central Government for approval. 

(b) The Cp.ntral Government may make such modification of the draft bye-
laws as it thinks fit. 

(0) Before the Central Government approves the draft bye-laws, whether 
with or without modifications, there shall be published, in such manner as the 
('E\Il$rul Gover'lment may think best adapted for informing the persons affected. 
notice of the proposal to mllke the bye-laws and of the place where copies of 
tbe draft bye-laws may be obtained, and of the time (whioh shall not be lesl 
than thirty dl!.Ys) within which any objections with reference to the draft bye· 
laws, made by or on behalf of persolls affected should be sent to the Central 
Government. 
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: d) Every objection shall be in writing and shall state-

. (i) the speoific grounds of objection~, 8~d 
(ii) the omissions, additions 6r moddicatlOus asked for. 

h' ~ d . wit>hin the (6) The Central Govermnent shall consider .any 0 }RI' on mSa;:ected and 
required time by or o~ behal.f of ~el'SOn8 appe~JUg h\() ht tr be e' published Oti 
may approve tb.e bye-laws I.'lther In the for:n In. VI Ie . ey we~ . 
after making such amendments thereto as It thInks tit. 

(5) The bye-l&ws when s6 approved by the Central Government, shall h~ve 
effect as if enncted in this Act, nnel the owner, agent or manager of the rome 
s}lIlli CBlIse (\, copy of the bye-laws, in I'~nglish a~d in such ot~er languuge ~~ 

• IllTJg'unges as may be prescribed, to be postC'd up III sOD?e lonsplcdou8 ~a~e by 
or near the mine, where the bye-laws may be convenlent:y rea or . e d 
t'16 persons I3mployed' and as often as the same become defaced, obliterate 
~t destroyed, shall ca~se th~m to be renewed with all reasonable despatch. 

(6) The Central Government may, by order in writing rescind, in whole OJ 
in part, any bye-law so made, and thereupon such bye:lBw shall cease to have 
effect accordingly. 

62. PostIng up of extract. from A.ct, rep1atiou, etc,-There shall be kept 
poated up at or near e~ery mine in English r.nd in. suob other language or 
JUllguages as may' be preicribed, the preserlbed abstract. of the Act and of the 
rt1.1lula.tions and rules. 

CHAPTER IX 
PENALTIES AND PROCE')l!R"~ 

68, ObstruCtlon.-(l) Whoev~r obstructs the Chief Inspector, an Inspeotor, 
or any person Buthorised under section 8 in the discharge of his 
duties under this Act, or refuses or wilfully neglacti to a.fford the Chief Inspeotor, 
hlllpsGtor or such person any reasonable facility for mBlkmg any entry, 
inspection, examination or inquiry a.ut.h6rised by or under this Act in relution 
to uny mine, shall be punishable wi~h imprisonmellt for a term which may 
e.~tend to three months, or with fine Which mav extend to five hundred rupees, or with both. " 

(2) Whoever r~£uses to produce on the' demRnd of the Chief Inspector or 
Inspeotor any regrsters or other documents kept in pursuanoe of this Act,or 
preven~s or attempts to prevont or does anything whloh he has reason to believe 
to ~ likeI! to prevent any person from appearing before or being exami:Ded by 
an ~nspectmg. offioer acting in pursuance of his duties under this Aot, Ihall b" 
pumshable WIth fiue which may extend to three hundred rupees. 

N. J'allHlcatlon ot rscGrds, etC.-Whoever_ 

(a) counterfe}ts, or kllowingly makes a. false statement in, any certiti. 
oata, Or any offiCIal copy of 0. certificate, granted under this Act, or 

(b) knowingly uses as true any such coun.terfeit or false certi.ticate 011' 
. (0) wakes or produces or uses any fabe d I' ' 

e,Vldence kuowing the same to be fals f th ec sratlon, statement or 
himself or tor any other . e, or e purpose of obtaining for 
under this Act or nny e~epr~ynmnellCte~tlficate.' or the renewal of a o.rtificate, 

' . m a mme, or 

is re~~~r!dls~;a~ al~l:d:rlathi~rA:~~~~er or reCOrd the maintenal10e of Which 
(6) msk-es, gives or deHvers an I . 

:<>ntaining 8 statement. Bntl'V or l,l.?n, .{/thur~, notIce, record or rep0rt 
mowledge or belief true,'oJ 811 "f'r Ie IS not to the best of hill 
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shaiH he ,punishable 'with imprisonment £or a term which ma.y 0X1iend to three 
months, or with fine which may extend to five hWldred rupees, or with both . 

•• 1118 Of Olae oerdcat.ea of fltlltl8.-Whoever knowingly usee or attempts 
to \&Be asa certifioate of fitnt.'I8s ,granted to himsBlf under section oW a certificate 
gl'anted to another person under that seotion, or, having been granted a certifi· 
cate of fitness to himself under that section, knowingly allows it to be used, 
or allows an attempt to use it to be made by another person, shall be punish. 
a.ble with imprisonment for a term which may extend to one month, or with 
Bne whioh may extend to fifty rupees, or with both. 

66. Omission to furnish plans, etc.-Any person who, without reasonable 
eXCUse the burden of proviug whit:;h shall lie upon him, omitlOlto make or 
furnish in the prescribed form ,tJ· luaIUler or at or within the ~oribed 'time 
any plan, return, notice registe)" recorll. or report required by or under this 
Act to be made or furnished shall be punishable with fine whioh may extend 
to two hundred rupees. 

67. Ooutr&vent.ton of provlllCIDSregardlng employment Of ,l&bo1U'.-Whoever, 
save as permitted by section 38, contravenes I1ny pl'ovision of this Act or of 
an;y regulation, rule or bye.law or of any order made thereunder I!rohibitiog, 
restricting or regulating the employment or presence of persons in or about 
6 ,mine ,shall be punishable with imprisonment for a term which may extend to 
llmee ~nonbbs, or with .fine which may extend to fiye hundred rupees, or with 
both, and, if the contravention is continued aft.er conviotion, with 11 further fine 
which may extend to sevonty-five rupees for each day on which the contravention 
is 80 continued. 

88. Penalty 'for double employment ot youngperB0n8.-If a child_ or an 
adolescent is employed in a mine on any day on ~hich he has II.lready been 
llmployed in another mine, his parent or guardian or tho person who has the 
custody of such child or ndolescent or who obtains any direct benefit from 
his .vages shall be punishable with nile which may extBnd to fifty rupees, unless 
it appears to the Court that the child or adolescent was so emp)oJed without 
t;he consent or connivance of such parent, gual'dian or person. 

89. l'aUureto .&ppolDt manaler.-Whoever in contravention of the provi· 
sions of section 17, fails to appoint, a manager shall be punishable wi.h impri-
sonment for a term which may extend to three months, or with fine which 
may extend to five hundred rupees, or with both, and, if the contravention 
is continued after conviction, wit,h a further tin(~ which may extend to one 
hundred rupees for each day on which the contravention is so continued. 

70. Notice of accidentsr-,(l) Whoever in contravention of • the provision of 
sub-section (1) of section 23 fails to give notice of any accidental occurrence or 
to post a copy of the notice on the special notice board referred to in that 
sub-section and to keep it there- for the period specified shall be punishable 
with imprisonment for a term which may extend to three months, or with fine 
which may extend to five hundred rupp-es, or with both. 

(2) Whoever in contravention of a direction made by the Central Govern· 
ment under sub-section (3) of section 23 fails to record in the prescribed register 
Clt' to give -notice of any aocidenial occurrence shall-be punishable with im-
prisonment for n term which may extend to three months, or with fine which 
may extend to five hundred -rupees, or with both. 

71. Owner, stc., to report to Ohief Inspector in certAdn cues.-Where the 
Jwner, agent or manager of a mine, as t.he case may be, has taken proceedings 
under this Act agll.inst any person employed in or ~bout B mine in respect of 
an off~nce under this Act, he shaH within tWl.'.nts-one days from thd date of 
-the judgment or order of the Court report t,he result thereof to the Chief 
Inspector. 
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71~ Obligation of perIODs employed In a mID.e.-No person employed in a 

mine shall- . ' 
(a) wilfully interfere with or misuse any appliance!. COnt1eU1e~celt~r 

other thing provided in a mine for the purpos~ of securmg e ea , 
safety or welfare of the persons employed therelD; 

(b) wilfully and without reasonable cause d(l anything' likely to en· 
danger himself or others; 

(0) wilfully neglect to make use of any appliance or other thing 
provided in the mine for the purpose of securing the health or safety of 
the persons employed therein. 

78. Disobedience of orders.-Whoever contravenes any provIsion of this, 
.\ct or of any regulation, rule or bye-law or of fmy order .made thereunder .for 
the contravention of which no penalty is hereinbehre prOVided shall be pUDlsh-
"Ille with imprisonment for a term which may extend. to three mont~s, or 
with fine which may extend to one thousand rupees, or With both, an~, If the 
contravention is continued after conviction, with a further tine whICh may 
extend to one hundred rupees for each day on which the contravention is so 
continued. 

7'. Oontravention of law with dangeroua resultl.-(l) Notwithstanding any-
thing hereinbefore contained, whoever contravenes any provision of this Act 
or of any regulation, rule or bye-law or of any order made thereunder, shaH 
be punishable,-

(a) if such contravention results in loss of life, 
which may extend to one year, or with fine which 
thousand rupees, or with both; or 

with imprisonment 
may extend to five 

(b) if such contravention results in serious bodily injury, with impri-
sonment which may extend to six months, or with fin:, which may extend 
to two thousand rupees, or with both; or 

(0) if such contravention otherwise causes injury or danger to persons 
employed in the mine or other persons in or about the mine, with impri-
sonment which may extend to one month, or with fine which may extend 
to five hundred rupees:l, or with both. 

(2) Where a person having been convicted under this section is again COll-
rictl:d thereunder he shall be punishable with double the punishment provided ! 
by sub-section (1). 

(3) Any Court imposing, or confirming in appeal, revision or otherwise a 
sentence of fine passed under this section may, when passing jUdgment, ol'der \ 
the wh?l~ or any ~a.rt of the fine .recovered to be paid as compensation to the 
person IDJured, or, m the case of hIS death to his legal representative: 

Provided that if the fine is imposed in n ca~.:l which i~ subject to appeal, 
00 such payment shall ~e made before the period allowed for presenting the 
appeal has elapsed, or, If an appeal has been presented, before the decision of the appeal. 

. !5, ProBec~tlon of owner, &lent or ma.nager.-No prosecution shall be 
IDstltuted agal?st any owner, 8g~nt or manager for any offence under this Act 
except at the IDstan,ce o~ the. Chief Inspector or 01 the district magistrate or of 
Ull Inspector Huthol'lsed III thIS behalf by general or special order in writing by the ChIef Inspector: 

P~vid!lcl tha.t in respect of an offence committed in the course of t,he techni-
~l dIrection and ~annge~ellt of a' mine, the district magistrate shall. not in-
stItute any prosecu~lOn nglLlIlst un owner, ngent or manager without the previow! 
approval of the Chief Inspector. 
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76. Determ1Datlon 01 owner in certain C&888.--:"" Where the owner of a mine 

is n firm or other associatinn of individuals, anyone of the partners or members 
thereof or where the owner at a mille is a public company, anyone of the 
directors thereof, or where the OWller of Q mine is a. private company, any 
one of the shareholders thereof, muy be prosecuted and punished ulldel' this 
Act for any offence for which the owner of a mine is punishable: 

Provided tha.t where a firm, association or company has given notice in 
writi,ng to the Chief Inspector that it has no~jnate,d,- , 

(a) in the casE.' qf a firm any of its partners, 
(b) in the case of an association, any cf its members, 
(c) in the case of n public. company, any of its directors, or 
(d) in the case of a private company, any of its shareholders, 

who is resident in each case in any place to which this Act extends to &lsume the 
responsibilities of the owner of the mine for the purposes of this Act, such part-
ner, member, director or shoreholder, as ,the case may be, shall, so long as he 
continues to so leside, be deemed to be the owner of the mine for the purposes 
of this Act, unless notice in writing cancelling his nomination or stating that he 
has ceased to be a partner, member, director or shareholder, as the case may 
be, is received by the Chief Inspector. 

77. :lzemption of owne" agent or manager from liability in ceRaln 01_.-
Wher~ the owner, agent or manager of a mine, accused of an oftence under 
this Act, alleges that another person is the actual offender, he shall be 
entitled, upon complaint made by him in this behalf and on giving to the 
prosecutor not less than three clea.r days notice in writing of his intention 10 
to do, to have that other person brought before the Court on ,the d~te appoint-
ed for the hearing of the case; an,l if, after the commission of the offence has 
been proved, the o",ner, agent or manager Qf the mine, as the case may be, 
pl'oves to the satisfaction of the Court-

(a) that he bas used due diligence to enforce the execution of the 
relevant provisions of this Act, and 

(h) that the other person committed the offence in question without 
his knowledge, consent or connivance, 

the said other person shall be convicted of the offence und shall be liable to 
the like punishment as if he were the owner, agent or manager of the JDine, 
anrl the owner, agent or manager, as the case may be, shall be acquitted: 

Provided that-

{a) the, owner, agent or manager of the mine, as the case may be, 
may be examined On oath and his evidence and that of any witness 
whom he calls in support shall be subject to cross-examination by or on 
behalf of the person he alleges as the actual offender and by the proseOutor; 

{b) if in spite of due diligence the person alleged as the actual afton-
der cannot be brought before the Court on the date appointed for the 
hearing of the case, the Court shall adjourn the, hearing thereof from 
time to time so however that the total period of such adjournments doel 
not exceed three months, and if by the end of the said period the person 
alleged 8S the actual offender cannot be brought before the Court, the 
Court shall proceed to hear the case against the owner, agent or manager, .. 
the case may be. 

78. Power of Oourt to mike Ol'd&rs.-(l) Where the owner, agent or manager 
of a mine is convicted of an offence punishable under this Act, the Court may 
in addition to. awarding him any punishment,. by order in writing, require 
bim within a period specified in the order (which may be extended by the 
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'(;OW't .:iJDIll time <.to tJim80ft appliclltiollJlladeilll. thle beba1f). to ,ake such 
,Ul8U1lIlft3 as may :be so ''Peoified for renlelllyingthe ma.1!ters In respect of 
'M1Jaidb w. offence w'" ooJlllllriJtted. 

(~ Where aD order is made under sub-.leotiGll (J)., ~ ,owaer, i&g~llt III 
manage!' of the mine, 8S the ,o&se ma;y ,Oe, shall: not ,be li1r.b~e 'weier this .Ac.t 
in respect of the continuance of the offence durlDg the perlod Or extended 
pel'iod, if ooy, .:btit jfon tihe expiry of 811ch period or .exten?ed 
period the order of ihe 'Court has not been fully compbed With, 
the owner, agent or manager, lUI the .case may be, .h~ be dee~ed 
to have committed 11 further offence ,and shall .be iPUWBhable Wlth 
imprisonment for a term which may extend to six months, or with 
fine which 'may extend to one 'hundred rupees for every day after 
<Juch expiry ·on whioh 1ihe order has Zlotbeen eomplied -with, ·orwith both . 

. . ft. "IHBlft&_ 'Of ·prGI8eutiODS.-No 'COl.H't shaH taxe cognizance 0' any 
dlfeJJcre . 'UDder tbis Act, unless uOIllJllaint thereof bas 'been made-

(ft) 'Within .iE .months ,of :the date on ,whioh the . oflenoe ~ allegellto 
h8've been ,committed, or 

(ii) within six months of the date on wbichthelllleged :coDuwYsion of 
thA offence came to the knowledge of the Inspector, or 

(.ii~ jn .any Que w.here ,8 .CQurt ofillQuiry :hasbaen appointed by the 
Central Uovernment under .. eotion ~, witbinaix months after the date 

.of ~e. p.ublWatiWl of·ihe llijlPrt referred :to iin snD.eotion (4) of that 
section, 

whichever 'is 'bMr. 
SQ. Doplzance of oJ1encea.-No court inferior to that of a presidency 

magistrate or magistrate of the first class shall rtry any ofience under this Act 
\\;bich ,s allllged to have been committed by any owner, agent Qr manager of 
'1 mine or any 6ffence which is by this .Act made punisha111e with imprisonment. 

M., RlfIWlCI t.D :IIlJliq Board Dr Oommittee in UIUO! prosecution In cer-
tain cases.-(l) If the court trying a~y case instituted at the instance of the 
Chief Inspector or of the district ma,gistrate or of an Inspector under this 
Act is of opinion that the case is one which should, in lieu ofa proseoution, 
he re1emd 'to a 'Mitring :SOMti or '0. Committee jt may stay lIhe criminal 
proceedings, ana report the matter to the Central Government with 8 view 
to such referencp being made. 

(2,) ,On re.ceipt of a rilPort under Bub·section (1), the Central Government 
ulay.refue theo.u;e W a '11ining Board or a Committee, or may direct the 

,oourt tD proceed with tbe trial. ' 

,CHAPTER X 

"MISCELLANEOUS 

'82' 'Dectllon:'D'f 'q8eab. ~ a 'mine launder tIM i&ct.-If any question 
. ,~rise.r ~s 'to -Whether anyexctlTdion OTwurlti?g is a '!'liine. '-Within the meaning 
df tlits, Act, 'the ICentral ·fiovernment may ·tleelde ,jIbe ques'lon, and a 'certificate 

. signed 'by a 'Secretm-y -to the Central Government shall be eonclusive on the 
point . 

. 83. Power to exempt rrom Qperatlon of A.ct.-The Central Government 
m~~, 'b~ notification in 1ihe .<?fficiBI Ga'lstie, exempt -either ab!ldlutely or 
,m'l?Ject to. any ~ecifiea condltlo~S any loeal ·areQ or any mine or group or 
('"las'!Qf mmes or any part of a mme or 'aoy -o11lt1sof persons -'from the operation 
tif till or s'ny dfthe provi!lions of this }\et: . 
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Provided that no local area or mine or group or class of mines shall be 
exempted from the provisions of section 45 unless it is a180 exempted from 
the operation of all the other provisions of this Act. 

84. Power to IIlter or relCind orden.-The Central Government may reverse 
or modify any order pUssed wlder this Act. 

86. AppUcatloDa Of Act to mines belonging to Govemment.-This Act shull 
apply to mines belonging to the * * Government. 

86. AppUcation of certain p;r'oV181oae of Act LXm Of 1948 to mine8.-The 
. Cent.l'(\\ Government may, by notification in the Official Gazettf:le, direct that the 
provifdons of Chapters III und IV of the Factories Act, 1948 (LXIIr of 1948) 
shall, I'ubject to such exceptions snd restrictions ss may be specified in the noti-
fication, apply to all ruines Hlld the precincts thereof. 

81. Protection Of action taken in f:>od faith.-No suit, p~'o>:eclltioll or other 
legal proeAeding whatever shall lie against any person for anything which is in 
good faith done or intended to be done under tlhis Act. 

88.. RepeAl of .Act IV of 19la.-Th.e IptU1ol1l M.iue& ·AcL,. ~ ~V· O(],QQa.} is 
hereby repealed. . 
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